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-J 	-. 	 R .A.No.: 31/02 
V 	 0.A.No.: 85/96 

1/26.04.2002 z Mr. .P.Dix1t, Counsel.for the applicaRt. 
As prayed for two weeks time is allowed 

VL.:.1rfor -rovi*g.defects 	 Nhe Registry. 	V 

...List - 27.06.2002 for hearina-rR.A. 
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2 	6..2 CO 2 	,r The 	couiei.for the applicar has made 
a prayer for slp ' adiQurnment to.remove - the cefects 

V 	relatin!to R&. so filed, ftayer is a11Q,ed, Be ).jsted 
/ 	 f a hearin On 18. 7.2002. 	. 	V 
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RA-31/2002 
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5/31.7 •2002: 	None present for review applicant. 

it is seen that defects have been removed 

in the RA. Hence, as directed by the DiviSi 

- Bench on 18.7 .02 this RA may be placed before 

the Hon'ble Vice-Chairman in chamber for 

nominating a judicial Member to sit with 

Rorb1eShrjI L.R,K, Iasad, Member (A)-  for 

hearing this RA. 

sgS 	 ( N. Rama Murthy ) 
..............Registrer: 

6/01.08.2002 : 	A Division Bench of Hon'ble Mr. L.'.K.PraSed, 

Member(A) and Hon'ble Firs. S.Dogra, M,her(J) 

is constituted for hearing 6 13.08,2002. 

skj 	 (B.N.Singh Neelarn)/VC 

7/13.$8.2002 ; List it before the epropri e ench on 
1 	1.10.2002f.r hearing. 

skj 	(S.Jha)ft1() 	 (.N.$inq Neelam),'VC 

8./ 11.10.2002. For want of D.F. be listed on 22.10.2002 
for hearing before the appropriate Bench. 

(S. J'HJ)/11(./) 
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R- 31/2002 

g,/ 30.10.2002. 5hri h.p. Dixit, counsel for the app: Lcant. 

- Heard learned counsel for the applicant. Issie 

notices to the respondents made returnable within six weeks. 

Requisite may be filed within one week. List it on 
12.12.2002 for hearing. 

IS/ (S. DOGR 14)fM(3) 	 (L.A. 	ASP.D)/ (A) 

'Till 

J. 2.2002 	 The Ido counsel f or tIE eppljcajt is pres. nt. Cti his 

( 	

request be  listed f., 	~hueari • 

mks• 	 ft 	 R. 	aS
S hyan1 	) (J 	 a 

 

d ' ,M  (A) 

ii.f 14.1.2003.. The learned counsel for the applicarit'j 

present. U/S not/filed so far. The respondents are 

directed to file their w/s by the next date. List it 3n 

20.2 .2003 for hearing'. 	 - 

D, fav~lp~ 
(S. OOGRR)/h(j) 

12.1 20.2.2003. Let it be placed bfmre the Hentb le ii,c. 
for censtjtu4 ion' of anew bench as one of the H-on'bl 
hember has since retired. 

• 

13/03.03.2003: ,A D.ivisiori Bench of Honble Mr. Sarwesh ar 
Jha, M(A) and Hori'ble Mrs. ShyanaDogra, i'(J), 
i-s constituted for hearing. Let it be placed b fore 
the aforesaId Bench as and when the 	is 
constituted.  

skj 	 (B.N.inç EGiem)/VC 



3.03 	List it in 	16.4.2003 for hearing. 
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R. A, 31/02 

20/111 9.2003 	Heard Shr.i M. P. Dixit*   id.. counSel for t1 	D14r 

- I 

- 	 - 	- 	---- 	' 
At the verY outSet, he has 5 ujtted that the app lican 

in-the 4A,Nc85 of 1996 whjch was decided on 21.12.2 Qi 
/ 

too1 acquitted 	thimlnal chars. which had heen 

brout agalrt.h 	on .11701997 The ld. co.ine1 	the 

applicant has Sunittcd that this aspect, hzever, waS 

su1itted bf ore the Tribunabt he -jS not very clear 

as. to why this could not get reflected in the crders p àed 

by the Tribunal in 4A.No.-85/1996. 

He has further Submitted that he has app oached the 

res p6tidents a numher of times in the matter See king 
relief çn account of the fact that he has s ince en a uitted 

	

he chars and, therefxe, had made a ayèr in 	* 
the o. A. No. 85/96 regarding s ubS is te nce a1lazance to 1 
ehhanced and the perjcd of 5tper5 ion in the pt of 

UDC 	oo1d. into and dis pct3eof apx opr iate ly in t1 

light of the said acquittal and also in the llt cf t te 

decisjons of this Tribunal with rcessary conSequential 

We have çons de red the S ubmiS i OS made by the ld. 
coursel for the applicant and also perused the facts 

Subjtted by him in the R. A. -We are Cl the view that Wile 

there is no ap?arent error on the face of the reccrd and 

as 	uch there is o reed to review the ders passed I j 

this TriDunal in 0, A.-No. 85 Cl 1996 decided on 21, 12. 2 01, 

we would direct the respondents to look into theuth 8ior 

made by the applicant in this regard and dispce of t matter 

withi ri a per lcd Cl three months by pasS irig apçr opr iatc orders 

-as per law in the -light 	the f 	that the applicani has - 
-already been acqujte .w$he crjmi1nal charg:s leve led 

P.T.4 
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.. againSt Ium 	ahd als  o keeping intoJhE tact that tI ie'  

Tribunal in thCaidO 	had äao rnad 	cifid 

directions 'contingent ,on th itta1 c 	the 	app icalt 

in the said case, With this, this R tand 	diSp ed 

of in th€ 	light of, theabove , ' directions

4/,"t 
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